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4 J{ Shri Raghanath Singh-
Shri

(a) whether it 1 a fact that Captan
K R M Kunnier, slupper of the Indian
owned ship “Jalamam" was fined by
the Military Court :n Karach: for
refusing to fly the Pukistan flag,

(b) what action the Government of
India have taken 1n the matter, and

(¢) whether 1t 1s an international
rule that the flag of the country 1n
which the ship enters should fly on
the deck of the ship”

The Deputy Minister of External
Affalrs (Shrimatl Lakshmi Menon)
(a) to (¢) Capt K R M Kinner
Master of the Indian Shup ss *Jala
mani”, was sentenced on 28th Decem-
ber to a fine of Rs 1,000 by a Sub
Divisional Magistrate of Karachi unde:
Martial Law Regulation 20(a) which
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with apologies He was, however, not
permitted to do so0 by the police
authorities who placed him wunder
arrest and removed him from the ship

The Government of India have
lodged a strong protest with the
Palustan Government against the high-
handed action of the Pakistan authon
ties It has been pomnted out to that
Government that there is nothing in
the practice of civihzed nations that
would permit removal of the Master
of a slup from hs vessel in such cir-
cumstances, and treatment of him as a
common crminal, and that any sug-
gestion that non-hoistal of the flag
might cause a riot 15 far removed from
reality when it 1s considered that the
wharf where the ship was berthed
was a prohubited area The Govern
ment of Palistan have been asked to
take swtable action agamnst the
authorities concerned 0 as to prevent
stimilar treatment of Indian ships call
ing at Pakistan Ports in the course of
normal commerce
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Shri Mubammed Ellas May 1 know

whether the Government of Pakistan
has informed the Government of



ed otherwise too. It was a bad m-
cident; but it was a lecal incident
between the harbour authonties and
the steamship

to engage a Defence Counse! for Capt
Kinnier; and may I also xnow whether
in the prosecution any crurinal n
tent on his part was provea”

Shrimati Lakshmi Menon An at-
terapt was made and a Defence
Counsel was engaged

Shri N. R Munisamy: May 1 know
whether the prosecution proved any
eriminal intent on the part of the
captain®

Shrimati Lakshmi Menon: The De-
fence Counsel was engaged by the
UK High Commssion

Shri Jawaharial Nehru: The Scindia
Steamship Co, for reasons best known
1o themselves, thought that because
the captain was a UK national, they
should go to the UK High Commus-
sien for relief. They did not inform
our High Commsmion to begin with
It was the UK High Commission that
engaged some Counsel to defend vm

Soeme Hon. Members— rose

Bhrt Vajpayee: My name 1, there,
Sir

Shri Nath Pal: The S::ndias  have
been apologetic when our Govern-
ment protested

Mr. Hpeaker: 1 must be able to
decide whether the gquestion has
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been sufficiently answered or not. If
hon. Members want sufficient discus-~
sion later on, let us see. I am sorry
I cannot allow further questions,

Bhilai Steel Plant

+
Shrisatl Renu Chakravartty:
Shri Radha Raman:
imnmumm:
Shri Nagi Reddy:

Will the Prime Minisier be pleased
to state

(a) whether any communication has
been received by him from the Sowviet
Prime Mimster regarding the Bhilal
steel plant; and

(b) if so, nature of the communi-
cation?

The Parilamentary Secretary te the
Minister of External Affairs (Shrd
Sadath Ali Khan): (a) and (b) A
jetter was received by the Prime
Minister from Mr Khrushchev 1in
December last This referred to
various aspects of the work being
done 1in the Bhila: Steel Plant and
made some suggestions to expedite
that work Even before Mr Xhrush-
chev's letter was received, some of the
matters he had referred to had been
attended to and, ;n  his reply, the
Prime Mmster informed Mr Khrush-
chev of the steps that had already been
taken and that would be taken to
speed up the execution of this import-
ant work so that it may be completed
as near as possible according to
schedule

Shrimati Renu Chakravarity: May 1
know whether it 18 a fact that the
Soviet Prime Minster expressed con-
cern that delays that could be avoided
were taking place and that this was
holding up the progress of work at
Bhilma which should have been
achieved earher?

The Prime Minister and Minister of
Exteraal Affairs (Shri Jawaharial
Nehru): As a matter of fact, the work





